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Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
The House observed two minutes silence in memory of the victims of the
terrorist attack in Mumbai on 26 November, 2008.

Observance of Constitution Day:

The House observed Constitution Day and the Hon’ble members repeated
the Preamble to the Constitution of India after Hon’ble Speaker.

Sh. Vijender Gupta, Hon’ble Leader of Opposition sought to know about the
fate of the notice of breach of privilege and contempt given by him under
Rule-66.

The Chair stated that the aforesaid notice had been disallowed.

Shri Vijender Gupta and Shri Jagdish Pardhan, Members of BJP walked out
protesting the decision of the Chair.

1. Smt. Bandana Kumari, Hon’ble Deputy Speaker drew the attention of
the House regarding awareness campaign “Orange the World” being
organized by U.N.O. to curb violence against women.

The following Members also expressed their views on the matter raised by
Smt. Bandana Kumari :-
2. Ms. Alka Lamba
3. Ms. Rakhi Birla
4. Ms. Bhavana Gaur
(Sh. Somnath Bharti drew the attention of the Chair towards the news
that Shri Akhilesh Pati Tripathi, Member of the House had been arrested
and sent to Judicial Custody. The Chair stated that the matter would be
dealt separately)
5. Ms. Sarita Singh
6. Smt. Promila Tokas
(Ms. Alka Lamba, Ms. Rakhi Birla, Ms. Bhavana Gaur, Smt. Promila Tokas
and Ms. Sarita Singh of the Ruling Party came in the well of the House and
demanded that Shri Om Parkash Sharma, Member of BJP be sent to jail for
his indecorous behavior on 24.11.2015.
They sat on the floor of the House.
Smt. Bandana Kumari, Hon’ble Deputy Speaker also joined them later.)
Shri Kapil Mishra, Minister of Tourism & Water moved the following
Motion under Rule-107 of Rules of Procedure and Conduct of Business :
“That this House decides that the unfortunate incident of 24.11.2015 wherein
Shri Om Parkash Sharma, a Member of this House made derogatory remarks
against a woman Member of this House be referred to the Ethics Committee of
the House for consideration, investigation and report. The Committee shall
have full freedom to decide on the procedure to be followed in the matter and
shall submit its report before the first sitting of the next session.”
The following Members participated in the debate:
(i) Shri Mohinder Goyal (he joined the women members sitting on the floor
of the House after his speech)
(ii) Shri Somnath Bharti
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The Motion was put to vote and adopted by voice vote.
The matter stands referred to the Ethics Committee.

Shri Kailash Gehlot moved the following Motion under Rule-107 of Rules of
Procedure and Conduct of Business :
“That this House condemns the derogatory remarks made against the Hon’ble
Speaker by Shri Om Parkash Sharma both within the House as well during
his interaction with the media; and
This House decides that Shri Om Parkash Sharma be suspended from the
sitting of the House for the entire duration of the ongoing session.”
The following Members participated in the debate:

(i Shri Rajender Pal Gautam

(ii) Shri Jarnail Singh (Rajouri Garden)

(iii) Shri Madan Lal
The Motion was put to vote and adopted by voice vote.
Shri Om Prakash Sharma was suspended for the entire duration of the
ongoing session.
The women Members of the House demanded that Shri Om Parkash Sharma
be sent to the jail in view of the adoption of aforesaid Motions.
The other Members of the House also stood and supported the views of the
Women Members.
The Chair stated that the matter had been referred to the Ethics Committee.
Hence the Members of the House should wait for the submission of its
report.
The Members of Ruling Party raised slogans against Shri Om Parkash
Sharma.
Uproar in the House.
The Chair adjourned the House for 15 minutes due to continuous
disturbance in the proceedings.

House reassembled.
Hon’ble Speaker in- Chair.

Members of Ruling Party came into the well of the House and again started
raising slogans against Shri Om Parkash Sharma demanding his arrest.
Uproar in the House.

The Chair adjourned the House till 4.00 P.M. due to continuous
disturbance in the proceedings.

House reassembled.

Hon’ble Speaker in- Chair.

As the House reassembled, the women Members again sat on the floor of the
House.

The Chair directed that the replies to Starred questions no. 81 to 100 and
to un-starred questions no. 55 to 81 be placed on the table.

Special Mention(Rule-280):- The Chair stated that the matters to be raised
by the following Members under Rule-280 be treated as read due to
constraint of time:-

Sh. Sanjeev Jha

Sh. Anil Kumar Bajpai

Sh. Vijender Gupta

Sh. Shri Dutt Sharma

Sh. Ajay Dutt

Sh. Rajesh Rishi
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7. Sh. Avtar Singh Kalkaji
8. Sh. Nitin Tyagi
9. Sh. Manoj Kumar
10.Sh. Shiv Charan Goel
Shri Manish Sisodia, Deputy Chief Minister said that the matter of Sh.
O.P. Sharma has been referred to the Committee on the Ethics and the
House has to transact important business listed for the day. He requested
the Women Members to take their seats.
Ms. Alka Lamba and other women Members of the Ruling Party agreed but
they demanded that the Committee should submit its report within
minimum stipulated time.
The Chair stated that the Members should keep faith in the Committee and
assured that the report would be submitted before the first day of the next
session.
The Women Members returned to their seats.
Sh. Jagdeep Singh, Chief Whip moved the following motion :
“This House agrees to have five more sittings i.e. from 30 November, 2015 to
04 December, 2015 to enable us to transact the business being brought before
the House.”
The Motion was put to vote and adopted by voice vote.
The Session stands extended till 04 December, 2015.
Shri Pankaj Pushkar stated that the police resorted to lathi charge on the
protesting students who were coming to the Assembly Premises for meeting
the Deputy Chief Minister and requested that the students be allowed to
hold their protest.
The Chair stated that no demonstration could be allowed near the Assembly
premises. He suggested that the students could have sent a small delegation
to submit their demands to the Minister.
Presentation of Reports :
(i) Shri Rajender Pal Gautam presented the First Report of Committee of
Privileges (VI Legislative Assembly) NCT of Delhi.”
(ii)) Shri Somnath Bharti presented the Second Report of Committee of
Privileges (VI Legislative Assembly) NCT of Delhi.”
Paper laid on the Table :-
Sh. Manish Sisodia, Dy. Chief Minister laid the copies of the following
Notifications & Reports on the table of the House :-
(1) Notification No.F.14(6)/LA-2015/cons2law/117-126 dated 14/7/2015 regarding “The
Delhi Value Added Tax (2™ Amendment) Act 2015 (Delhi Act 05 of 2015).”
(ii) Notification No.F.3(4)/Fin(Rev-1)/2015-16/DS-V1/536 dated 15/07/2015 regarding “The
Delhi Value Added Tax (2™ Amendment) Act, 2015 (Delhi Act 05 of 2015) regarding 15™
July 2015 as the date on which said Act shall come into force.”
(iii)  Notification No.F.3(10)/Fin (Rev-1)/2015-16/DS-V1/546 dated 15/07/2015 regarding
“Amendment in the Sixth Scheduled appended to The Delhi Value Added Tax Act 2004
(Delhi Act 03 of 2005), the entry at SI.N0.10 shall be omitted with effect from 16" July
2015.”
(iv)  Natification No.F.3(10)/Fin (Rev-1)/2015-16/DS-V1/547 dated 15/07/2015 regarding
“Fourth Schedule appended to the Delhi Value Added Tax Act 2004 regarding price of
petrol notification shall come into force with effect from 16™ July 2015.”
(v)  Natification No.F.3(11)/Fin (Rev-1)/2015-16/DS-V1/599 dated 31/07/2015 regarding
“Amendment in the Third Schedule appended to the said Act namely this notification shall
come into force with effect from 1% August 2015.”
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(vi)  Natification No.F.3(12)/Fin (Rev-1)/2015-16/DS-V1/650 dated 12/08/2015 regarding
“Delhi Value Added Tax Amendment Rule 2015 come into force on the date of their
publication in the Delhi Gazette.”

(vii) Notification No.F.3(18)/Fin (Rev-1)/2015-16/DS-V1/886 dated 30/10/2015 regarding
“Central Sales Tax Delhi Amendment Rules 2015.”

(viii) Notification No.F.3(20)/Fin (Rev-1)/2015-16/DS-V1/906 dated 12/11/2015
regarding “Delhi Value Added Tax Amendment Rules, 2015, Amendment of Form
DVAT16.”

(ix) Notification No.F.3(21)/Fin (Rev-1)/2015-16/DS-V1/907 dated 12/11/2015
regarding “The Delhi Vaue Added Tax Amendment Rules, 2015, Amendment of Rule-7.”
(xX)  Annual Reports of the Delhi Financial Corporation for the year 2012-13 & 2013-14.
(xi)  Separate Audit Report of the Comptroller and Auditor General of India on the
accounts of Delhi Financia Corporation for the year 2012-13.

(xii) Separate Audit Report of the Comptroller and Auditor General of India on the
accounts of Delhi Financial Corporation for the year 2013-14.

Introduction of Bills :

Shri Gopal Rai, Minister of Labour introduced the following Bills with the

leave of the House:-

(i) “Minimum Wages (Delhil Amendment Bill. 2015.”

(ii) “The Working Journalists and Other Newspaper Employees (Conditions

of Service) and Miscellaneous Provisions (Delhi Amendment) Bill, 2015.”
Consideration & Passing of Bill:
Sh. Manish Sisodia, Hon’ble Dy. Chief Minister moved that "The Delhi

(Right of Citizen to Time Bound Delivery of Services) (Amendment) Bill,

2015 (Bill No. 11 of 2015)” introduced on 23 November, 2015 be taken
into consideration.

The Motion was put to vote and adopted by voice-vote.

The following Members participated in the debate :-

Sh. Sanjeev Jha

Sh. Nitin Tyagi

Sh. Rajesh Gupta

Ms. Alka Lamba

Sh. Jagdish Pradhan

Sh. Rajesh Rishi

Sh. Avtar Singh Kalkaji

Sh. Jarnail Singh (Rajouri Garden)

. Sh. Vijender Gupta

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister replied to the debate.

XNk W=

The Bill was considered clause-wise.
Sh. Manish Sisodia, Hon’ble Dy. Chief Minister moved that "The Delhi
(Right of Citizen to Time Bound Delivery of Services) (Amendment) Bill,

2015 (Bill No. 11 of 2015)” introduced on 23 November, 2015 be passed.
The Motion was put to vote and adopted by voice-vote.

The Chair adjourned the House upto 2.00 PM on Friday, 27 November
2015.

Prasanna Kumar Suryadevara

26 November, 2015 Secretary
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